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3. Qrder dt.10,12.2002

Heard Mr,A,KMohgpatra~-1, learned counsel
appearing for the Applicant and Mr,P,KMishra,
learned Counsel for the Railways,

2, Mr,A,KMohapatra-1, learned counsel
appearing for the Applicant submits in presence
of Mr,P,KMishra,learned counsel for the Rallwa;
that during pendency of this Original Applicatic
the Respondents have already given the required
relief to the Applicant and therefore he prays
for withdrawal of this Original Applicationy

3. On the face of the said statement made
in presence of Mr,P,KMishra, learned counsel
for the Railways, this Original Application is
hereby disposed-of, as withdrawan,

3. Send copies of this order to the
Respondents and free copies of this order be =
also given to the counsels of both the parties,
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